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Compliance Report on behalf of Nagar Nigam, Dehradun
(Respondent No. 4)
In the matter of
Original Application No. 417/2022
Niranjan Bagehi Versus State of Uttarakhand
That, in refererce to the previous Compliance Report submitted before this
Hon'ble Tribural, it was observed in the order dated 24.07.2024, that an
undertaking was made on behalf of the Nagar Nigam, Dehradun before this
Hon'ble Tribunal that “in respect of protected category of encroachers,
recommendation for steps for rehabilitation by State Government shall be

‘made within two months and thereafter, final steps shall be completed.”

That, according to the previous compliance report dated 20.07.2024, a Task
Force was consituted by the Municipel Commissioner, Nagar Nigam,
Dehradun to identify and remove the encroachments done after 11.03.2016.
The task force identified 89 illegal encroachments which were found to be
within the jurisdiction of the Municipal Corporation. Following the
identification process, notices were issued to the encroachers on 08.05.2024,
requesting voluntary removal of their encroachments or else legal actions

‘would be initiated by Nagar Nigam. It was further stated that 47 residents

submitted claims of residency prior to the cutoff date of 11.03.2016, with only
20 of these claims supported by valid proof, thus exempting them from
removal. The remaining 69 encroachments were removed in accordance with

the law.
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3. That with respect to the above mentioned 20 remaining encroachments,
wherein the residents had submitted claims establishing residency prior to the
cut-off date of 11.03.2016. Consequently, the said 20 encroachments were
exempted from removal and falling under the “protected category” as per
Section 4(2) and Section 4(3) of the Uttarakhand Special Provisions for Urban
Bodies and Authorities Act, 2018. Accordingly, the encroachers falling under
the ‘protected category’ had to be rehabilitated.

4. That in so far as the question of rehabilitation is concerned, i is pertinent to
refer to the directions laid by Hon’ble Apex Court in SLP (Civil) Diary No.
1971472021 Utran Besthan Railway Jhopadpatti Vikas Mandal Versus
Government of India and Ors dated 16.12.2021 at Paragraph vii:

“il. If no rehabilitation scheme has been formulated by the local government
oris in force, the persons likely to be affected by the action of demolition can
apply for allocation of residential premises under the Pradhan Mantri Awas
Yojna Scheme, which application be processed not later than six months from
the date of its receipt and taken to its logical end, application-wise within such
period.” The copy of the directions given by the Hon’ble Apex Court is being

marked and filed as Annexure No. 01 to this compliance report.

. That, as per the information available, there is no policy formulated by the

State G t for rehabilitation and of affected persons.
Consequently, the Nagar Nigam Department has referred the matter under the
Pradhan Mantri Awas Yojana Scheme, and in-principal approval has been
received from the Central Sanctioning and Monitoring Committee. In this
connection, copy of minutes of $1* meeting dated 09.09.2020 of the Central
Sanctioning and Monitoring Committee (CSMC) for Pradhan Mantri Awas
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Yojana (Urban) Housing for All s being marked and filed as Annexure No.
02 to this compliance report.

That,in further compliance with the directions issued by the Hon’ble Tribunal
regarding the discharge of polluting material into the Rispana River, it is
submitted that the Pey Jal Nigam, which is the statutory authority mandated
to deal with tapping of sewer lines and interception and diversion to the
Sewage Treatment Plants, has informed Nagar Nigam, Dehradun of the
ongoing work to address the issue.

The relevant paragraph of the previous compliance report dated 20.07.2024 is

reproduced hereunder:

“9. That in compliance of the aforementioned directions, on 21.05.2024 a
Joint inspection was conducted by Municipal Commissioner, Nagar Nigam
along with the Executive Engineer Jal Sansthan, Jal Nigam and UKPCB at
the Rispana River and various directions were issued to the executing
agencies. Further, in compliance of the directions issued by Nagar Nigam,
Dehradun, Uttarakhand Peyjal Nigam informed that out of 199 drains, 167
drains have been tapped by interception and diversion of drains into Sewage
Treatment Plants(STF). It is pertinent to mention that STPs have been set up
and are under the control of the Jal Sansthan. Out of the remaining 32
untapped drains, No Action is required in 5 drains as these drains are either
dried up or do not carry polluted water. Further, the Peyjal Nigam is laying
sewer lines for tapping of 2 drains which is under construction and the laying
of sewer network in the catchment of 01 drain is in progress by UUSDA. The

Sewer Network is already laid in the catchment of the remaining 24 drains

process of making. into the existing sewer network
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is in progress by the Uttarakhand Jal Sansthan. After completion of that no

discharge from these 24 drains will enter in to the river Rispana.

It is submitted that now one of the remaining drains, specifically the drain
located at Rishi Vihar, has successfully been tapped. As per the information
received from Pey Jal Nigam, work in one of the three untapped drains in
Secretariat Colony is at halt due to heavy rainfall. The remaining untapped
drains will be connected to the 1&D system by December 2024, according to
the current work schedule. Tt is further submitted that the responsibility of
tapping and diverting these drains rests solely with Pey Jal Nigam. The Nagar
Nigem, Dehradun is awaiting further details on the actions taken by Pey Jal
Nigam (Respondent No. 6).

That, as per information received by Nagar Nigam from Uttarakhand Jal
Sansthen, which is the statutory authority for inspection, survey and execution
of the sewer connections, in compliance of the Hon’ble Tribunal's directions,
the Uttarakhand Jal Sansthan conducted a detailed spot inspection and survey
of the households residing along the banks of the Rispana River. In this
relation, relevant paragraph of the previous compliance report is reproduced
hereunder:

“10. That the Uttarakhand Jal Sansthan informed the Nagar Nigam,
Dehradun that in compliance of the directions of the Hon'ble Tribunal, the
Jal Sansthan conducted a spot inspection/survey of the people residing on the
banks of River Rispana. In the said survey it was found that 1284 were families
residing on the bank of river Rispana, 676 families had their septic tank, 255

families had sewer connections. The remaining households ' connections are
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in process by the Uttarakhand Jal Sansthan and will be completed in the due
course of time as assured by Uttarakhand Jal Sansthan.”

As per the updated information received from Jal Sansthan, 352 sewer
connections have been connected to the sewer line in the settlement situated
on the bank of Rispana River. It is hereby respectfully submitted that the
responsibility of the inspection, survey and execution of the sewer
connections rests solely with the Uttarakhand Jal Sansthen (Respondent No.
7.

That it is pertinent to mention that Section 33 of the U.P. Water Supply and
Sewerage Act, 1975 as applicable in the State of Uttarakhand, vests the water
supply and sewerage services in Jal Sansthan. The same is reproduced for the

kind perusal of the Hon’ble Tribunal: -

“..33. Vesting of existing water supply and sewerage services in Jal
Sansthan-

(1) Wherever a Jal Sansthan is constituted by the State Government under
Section 18-

(@ all the existing water supply services, and where the Jal Sansthan
undertakes the functions specified in clause (ii) of Section 24 all the existing
sewerage services, sewage works and sewage farms, including, as the case
may be, all plants, machineries. waterworks. pumping stations, filter beds.
water mains and public sewers in, along, over or under any public street, and
all buildings, lands and other works, materials, stores and things appertaining
thereto, belonging to or vested in every local body within the area of the Jal

Sansthan;
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(b) s0 much of the sub-soil appertaining to the said water mains and sewers
as may be necessary for the purpose of enlarging, deepening or otherwise
repairing or maintaining, any such water mains and sewers or any pipes and
other appliances and of water tax and sewerage tax, by whatever name called,
and of any cost or fees relating to water supply and sewerage services and
also including liabilities arising from any loans advanced by the Government
or any other person to the said local body for the things aforesaid other than
loans diverted 1o or wilised for purposes other than those referred 1o in
clauses (a) and (b) shall with effect from the date of the constitution of the Jal
Sansthan (hereinafier in this Chapter referred to as "the said date!), vest in

and stand transferred to the Jal Sansthan and be subject to its control...”

.

‘The report is being submitted for the perusal of the Hon'ble NGT
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SUPREME COURT OF INDIA
RECORD OF PROCEEDINGS

SPECIAL LEAVE PETITION (CIVIL) Diary No(s). 19714/2021
(Arising out of impugned final judgment and order dated 19-08-2021
in WPPIL No. 222/2014 passed by the High Court Of Gujarat At
Ahmedabad)
UTRAN SE BESTHAN RAILWAY JHOPADPATTI VIKAS MANDAL Petitioner (s)
VERSUS

GOVERNMENT OF INDIA & ORS. Respondent (s)
WITH
Diary No(s). 23559/2021
Date : 16-12-2021 These petitions were called on for hearing today.
CORAM :

HON'BLE MR. JUSTICE A.M. KHANWILKAR

EON'BLE MR. JUSTICE DINESH MAHESHWARL

HON'ELE MR. JUSTICE C.T. RAVIKUMAR

For Petitioner(s) Mr. Colin Gonsalves, Sr. Adv.
Ms

Satya Mitra, AOR
Aniy Shukla, AOR
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For Respondent (s)

Tushar Mehta, SG

K. M. Nataraj, ASG
Kanu Agarwal, Adv
Akshay Amritanshu, Adv
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K M Nataraj, Ld ASG.
Vatsal joshi, Adv

Vikas Bansal, Adv.

§.K Singhania, Adv.
Sughosh Subramanyam, Adv
Anrish Kumar, AOR

Arun Bhardwaj, Sr. Adv.
Rahul Kumar Sharma, Adv.
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Ms. Deepanwita Priyanka, AOR
Mr. Munawwar Naseem, AOR

Mr. Dhaval Nanavati,

Mrs. Ruchi Khuran:

Ms. Sanjna Dua, Advocates

UPON hearing the counsel the Court made the following
ORDER

No(s 9714/202;

This special leave petition takes exception to the
judgment and order dated 19.08.2021 in Writ Petition
(PIL) No. 222 of 2014 whereby the cause espoused by the

petitioners in the public interest litigation, of the

of the ied by the
persons on Railway property came to be rejected by the
High Court.
The fact that the structures are standing on the
Railway property is not disputed at all. Their plea is

only to provide suitable rehabilitation in lieu of the

d by the persons on the Railway
property.

The respondent-Western Railways, at the outset
asserts that it has not formulated any scheme much less
for rehsbilitation of persons who have encroached upon

the Railway property. In fact, it is an offence to



: 38
encroach upon any Railway property. Further, :heﬁ

execute 2 public project of linking of railway line
between Surat-Udhna upto Jalgaon (Thizd Railway Line
Project). That project is being obstructed by
unauthorised structures on the Railway property. The
project, though sanctioned in the year 2018, is still
incomplete becsuse of the standing structures on the
Railway property to the extent of 2.65 kilometers length.
The total length of project is 10 kilometers and
requiring a width of 25 meters all along.

As regards the operative order passed by the High
Court of Gujarat at Ahmedabad, rejecting the public
interest litigation, we do not wish to deviate from that

conclusion. However, the question is about rehabilitation

of the of the , which are
likely to be removed due to the proposed action of
demolition by Western Railways.

According  to  Western Railways, the primary
responsibility to ensure that no encroachment takes place
on any property is that of the local Government and also
of the State Government, in equal measure.

Although, the submission seems to be attractive at

the first blush, does not commend to us. For, there is a
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6a3<91 enactment which enables the Railway authorities

to protect its property. That is its statutory and public
trust cbligation. It was open to the concerned Authority

to invoke the isi of special

the Public Premises Act. For that, the Estate Officers
should have moved into action in right earnest at the
earliest opportunity. Even that option is not being
invoked for reasons best known to the Authorities.
Besides, the Railway establishment maintains a Railway
police force whose services could be utilized to
safeguard the Railways property, wherever it is situated.

As a result, the nuanced distinction made by the
learned counsel for Western Railways does not commend to
us. We hold that the Railways are equally responsible for
the situation; and for which reason, it is also equally
liable to provide some support to the persons likely to
be affected by the removal of their structures.

Hence, keeping in mind the dictum of this Court in

Municipal i Vs. Nawab Khan Gulab

Khan reported in (1997) 11 SCC 121, on that analogy, we
propose to issue following directions:
(i)  The respondent - Western Railways do

immediately issue notices to the occupants of
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within the belt which is required immediately
for commencing the remaining project work by
giving two weeks' time to the concerned
occupant (8) to vacate the respective premises;

(ii) In respect of the remaining land owned by
Railways, even though it may not be immediately

required for the project, similar notice be

given to the of

thereon by giving six weeks’ time to vacate the
respective premises;

(iii) In either case (i) and (ii) above, the
notices be issued within one week from today
and if the occupants fail to vacate the
unauthorized structure, it will be open to the
respondent-Western  Railways  to  initiate
appropriate action to forcibly dispossess them
and to demolish or remove the unauthorized
structure(s) by taking assistance of the local
police force. The Superintendent/Commissioner

of Police of the concerned area shall ensure

that adequate police force is deployed on the

site and surrounding areas including to provide
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641pxotac:ion to the officials/staff engaged in
the demolition of unauthorized structures and
to facilitate them to commence the eviction
process and demolition of the unauthorized

. to in the eviction notices

on the specified date and time;

(iv) Before commencing the process of eviction
and removal of the structures, the Collector of
the concerned District must ensure that
necessary details about the names and number of
persons occupying the concerned structure,
including their identity and profile should be
duly recorded, which record should be preserved
by the Collector for considering  the
eligibility of those persons for being provided
suitable residential accommodation after being
evicted owning to proposed demolition actien;
(v) The entity, who is the owner of the land,
namely, Western Railways in this case as well
as the local Government and the State
Government shall be jointly and severally
liable to pay a sum of Rs. 2,000/~ per month

per demolished structure for a period of six
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months from the date of demolition of 6
structure as ex-gratia amount to the head of
the  family/occupants of  the  concerned
unauthorized  structure removed  during
demolition action. That amount shall be
initially paid by the Collector for a period of
six months “only” (not beyond six months each)
and shall be later on shared equally by the
entity (owner of the land), lecal Government
and State Government;
(vi) In the event, the local Government has
any rehsbilitation scheme, the affected persons
may apply for being rehsbilitated under the
said scheme, if eligible and subject to
verification of eligibility and complying with
all other terms and conditions of the prevalent
scheme. The local Government may provide them
suitable residential accommodation in lieu of
rehabilitation owing to demolition of their
structure.
(vii) If no vehabilitation scheme has been
formulated by the local Government or is in

force, the persons likely to be affected by the
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ction of demolition can apply for allocation

of residential premises under the Pradhan
Mantri Awas Yojna Scheme, which application be
processed not later than six months from the
date of its receipt and taken to its logical
end, application-wise within such period.

(viii) Be it a case of rehabilitation under
clause (vi) or (vii) above, the persons
affected by demolition action by the
Authorities cannot insist for allotment of

alt. ti i ial ion at the

same place from where they have been evicted
(as it is not in situ rehabilitation
programme) . The eligible persons be allotted
accommodation wherever available in the same or
even in neighbouring districts.

(ix) In addition, since the Railways have
power to initiate civil/criminal action against
the unauthorized occupants on the Railway
property, must resort to those proceedings
against the concerned persons immediately after
it is brought to the notice to the concerned

official of the Railways.
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Further, the Railways being the owndwdo!

the property, as also the local Government and

State must - initiats iats

action against the erring persons, including
the officials of the concerned establishment
for allowing and tolerating such encroachment
and for not taking corrective action of removal
of encroachments in right earnest and at the

earliest opportunity.

(x)  The status report of the action taken by

the Railway Board as also by the local

and State be furnished to

this Court before the next date.

List this matter on 28.01.2022.

In the meantime, learned counsel for the petitioner
to cure the defects as pointed by the Registry.

i 3 2021

The order passed in Diary No(s). 19714/2021 will
operate even in this special leave petition, only qua the

ten of the titi herein.

Mr. Colin Gonsalves, learned senior counsel appearing
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6459 petitioner points out that one more petition has

been filed by the affected persons before the High Court
of Punjab and Haryana being Writ Petition No.19647 of
2021, involving similar issues. The same is withdrawn and
shall stand transferred to this Court in terms of this
order.

List the transferred case and this petition along
with Diary No. 19714 of 2021 on 28.01.2022.

In the meantime, learned counsel for the petitioner

to cure the defects as pointed by the Registry.

(DEEPAK SINGH) (VIDYA NEGI)
COURT MASTER (SH) COURT MASTER (NSH)



Anneyure P2+
N0 B

Wiy 0‘  fiousing & raon A
ectorate]

Nirman Brawan. New Delhi
Dated: 9~ Sentember, 2020

OFFICE MEMORANDUM
Subject: Minutes of the 514 meefing of the Ceniral Sanctioning and Moniforing
Awas Yoj Housing for All

The undersigned is directed 1o forward herewith @ copy of the minutes of the 51
meefing of the Cenfral Sancfioning and Monitoring Commitiee (CSMC] for Prachan
Manti Awas Yojana {Urban] -Housing for All Mission held on 7.8.2020 at New Delhi with
Secrefory. Minisiry of Housing & Urban Affairs in chair, for information andl necessary.
action. :

Encl: As above o
(Vinod Gupta)

Under Secretary fo the Gowi. of India

Tel: 011- 23062859

Members of the CSMC as follows:

Secretory, Ministry of Housing & Urban Aftairs, Nirman Bhavan. New Delhi
Secrefary, Depariment of Expendilure, Ministry of Finance, Norih Block, New Delhi.
Secretory, Ministry of Sociol Jusfice and Empowerment Shastri Bhavan, New Delhi
Secrefory, Depariment of Heaith and Family Welfare, Nimman Bhawan, New Deihi
Secrefary, Depariment of financial Services, Minishy of Finance.

Secrelory, Ministry of Labour & Employment, Shrom Shokli Bhawan, New Dethi
secretary, Minisiry of Minorify Affcirs, Paryavaran Bhawan, New Delhi

Add. Secrelary [Housing). M/o HUA, Nimmon Bhawan, New Delhi

Joint Secrefary (NULM), MOHUA. Nimman 8hawan, New Delhi

10, Joint Secrefory and Financiol Adviser, Minisiry of HUA, Nimman Bhavan. New Delhi
11, Mission Director (smart Cities). MoHUA,

12. Joint Secrelary & Mission Director -in charge of HFA, MOHUA.

ENe e~

Copy fo:

i Addl. Chiel Secretory, Guwahafi Development Deporiment and Urban

Development Depit., Govt. of Assam, D Block. d Hloor, Assom Secrefaiat Civil

Dispur, Guwahali- 781006,

Principol Secrefary(UD]. UT of Andoman & Nicabor iands, Secretoriat,Por Soi

Anadoman-744

i The Principol Secve!qry Urban Development ond Housing Depariment
State Government of Bihar.Vikash Bhavan. Mailey Road, New Sectt.
Patna-15

iv. The Principal Secrefary. Deptt of Urban Developmeni, Govi. of
Chhatisgarh, Block-D. 4" Floor, Nai Raipur 492002, Chhatisgarh.



647 The Addifionol Chiel Secrefary, Depariment

Housing & b
slock, 9m floor

Development, Government of Gt jorol
sachivatoya, Gondhinogor.382010. Gujarat
Addi. Chief Secretory (Urban Deveiop’ﬂeﬂl] Govl. of Himachal Pradesh,
Shimia. Himachal Pradesh — 17100

inpon Davolopment 3 Poverly Alieviction Depariment,  Siate
Govi. of Mizorom, ARnex2. 2 Foor, Room 1o, 208, New Socretariol Compi,
Knafio, Aizwal- 796001

The p ipol Secretary (UD). Govi. of Manipur, Secrefariat, Imphal 795001
Mori

The Pincipal Secrefary, Utban Development Depariment, Government of
Tripura, Agarfala 799001

E v of UP Navehetna Kenara,
19, Ashoka Morg, Lucknow- 226001
The Addilional Chief Secrefary & Mission Director [HFA). Govi of
Rajosthan, Deporiment of Urban Development, Housing and Local Self
Govemnment, Room No. 2207. lind Foor. Main Building, State Secteforiat,
Jaipur-302005.

%i. The Principal Secretary, Municipal Aum.msncuon & UD, Govt of Andiva
Pradesh, Room 105, L- Block AP Secretariat. Hy . 500022

xi. The Dieclor, Siafe Urban Development Agency (sumj State Got. of
West Bengal, H-C Bloci k Sectorll Bidhannagor. Kolkala -70010:

xiv. The Princioal Secrefory fo Govemment. Municipal Administration & Urban
Development Deporment, Goverment of Telongana, D-Block. st Fioor.
Secrefariat, Hyderobad- 500022.

w. The Secveoury (Housing), Govt. of Kamatako, Room No.213, 2nd Fioor,

R.

i e P.mcmr Seorelory Housing G vt o Moharosnira Room No 425, 4th
Fioor, Montrolaya, Mumbai-4

i The Secrefary. Deptt of LSG(UA) Gol. of Kerala, Room No - 127, Ist fioor.
North Block, Govi Secrefariat, Thiruvananihapuram.

xvii. The Secrefary(Urban Development), Govt of Ufirakhand.4 Subhas Road, Room
No 25, State Bank Buiding, Secrefariat, Dehrodur

sx. he Secref Goverment, H 4UD  Depariment, Gowt. of Tomi Nadv,
Secrefariat, Chennai-

Copy also to:

CCA. M/ (HUAY
irector Genoral, Nationol Bulldings Organisastion, Niman Bhawan, New Delhi,
General Manager (Projects). HUDCO, India Habitat Centre, Lodhi Road, New.

Delni 110003

Execulive Drector, BMIPC, Core 54, Ingia Habitat Centre, Lodhi Road, New

Celhi 110003
Sireclon-{HFAL)/ Difector (HFAIV)/Directon (HFA-V], Dy. Sectetary (HFA
HUA, New Deih.

Director (IFD). M/0 HUA
Oy. Chiaf MIS, HFA Mistion Directorate. New Deihi - ilh a request fo upload it on

/0 HUA website immediately.

. Mo
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(Vinod Gupta)
Under Secretary fo the Govt. of India
Tel: 011- 23062859
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No.

Number

Confismation of the minutes o the 50* meeting of CSC under PYAY (1)
held on 27.122019 (Agenda 1)

Comsideration for Centtal Assistanee for 12 BLC (New Construction), 1
AHP s LISSR profects submittd by Sate of Aesam (\gends 2

pmsideration for Cenal Assisance for 01 AHP project submitted by
ndaman & Nicobar Islands (Aenda 3)

I
|4
|

Comsideration for o
h

T iance for 58 BLE (New Gonstruction) projeces
submittcd by i ) ¢

¢ State of Bibar (Agenda 4

Consideration for (

by

Assistance for 179 BLC (New) projects submitied |
 of Chhatisgarh (Apenda 5) |

sideration for Cenral Ascistance for 03 AHP and 167 BLC projects

submited by the State of Gujaea (rgenda 6 ’

Consideration for Ceatral Asistance for 28 BLC (New) and 15 BLC
(Enhancement) projects submiticd by the Stute of Himachal Pradesh | 11
(genda )

Pmpuul for curtailment of 277 houses in 9 truction)
carlicr approved by CSMC under PMAY (1), submitted by Himachal | 12
Fradeah - (pene )

| projeets submitted by State of Tripura (Agenda 12)

[ Conslera
n

for 10 BLC
i by he e of Manipur {Agenda 10)
Proposal for curtailment of 579 houses in 10 iew Cons )
projects carler approved by CSMC under PMAY (1) for he S of Manipur | 16
nda 1)

ders

for ol Awsivanes for 19 BLC (New Gonstraciion)
590 howss 11 39 uu‘:ﬁ;‘, Construction)
MC under PMAY (U for the Stic of Tepura. | 19

Pl for cursiment o

progcts calie approved by

| Do 13

o o Gl N o 306 BLC () ind 47 BLC ®
cs submied by S of s radesh (Agend 1)

Tor Comr b o 01 AEP. BT () el %6

TProposal or corament of 3,112 house
NG under PAAY (1) for the
|wa o cuament o .58 hownes i 6 DIC (New) 32 158 Hmes
projects e approved by CSNC under PAY. (1) for the

o0 g

np,mml by

G componean Tof comsaction of LIFs 31 Tadore (Madha
Rajhot ((hmwlj. Chennai (Yaml Nadw, Ranchi_(Jharkhand),

eration for Cenmal Assistance for 12 BLC (New Constraction) | 1 |
}m jects bt by the St of Migoram (Agenda )
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Developmen of Neiordae Renal Homing Compleres (ARICS) 1o

e J\N‘ o ek siiace. fa gl
urban cconon la 19)

fcation of Culegﬂn and Gender modification in PMAY (U) MIS as |
requested by States of Kamataks, Manipar, Odisha, Tamit Nadu and Uriar | 36
Pradesh

Proposal o curailment/deopping of PMAY (U) projects n e S of
Gujarat {Agenda 2

|
[36

Proposal for surender of 6 AHP projects n‘ A2 and 46 |

of 14 AHP projects in |
GHMC and 71 AP prjecs m oxher han GIINC bt by Tampn | 17

e T g X
s submined by S Goveramers of 1

|
|

submined by St of Karn

Proposal for nmul\\»m/um\vﬂanﬁn/xlv)dvfmm»n o Cante

revision comveosion) teciication/
i

5

e & Jo g sk |47

matska (Agends

ion in number of honses i 04 AP wayrﬂl carice approved

A (U submited by the State Govt of Mabsrashirs (Agends 32

" mml‘ll(m in the Ml of 4 CSMC mecting beld «
faharas

=6

©@

BOCSMCin | 64

1 BLC

LC (New) and 55 AHP |
il Nadu \vmnl la 37) 3
of BLC and A
L
(PPP) projects of Madurashiza
SMC (Aends 39)

i

‘4




sl o s 5 796 FERPaA or
w | B, Chcigrs, G, Jibinnd, Noghrs.
R, S i, I, U e, Ui |
M i by e
,x.V.M.\ o curmimen of 439 houses i i1

of Audhra Pradcsh,

& Kashim f

|

2 Progew ca |
| Utk ¥ |
Considerton of propers i the Implementing Agency hare |

4 and Project Cos o) A ,.m,. cct (224 houses) approve o in oo \\1( |

i Nager Development ok U Pradess)
adhan Mantsi Friny Yojuna Usbas

H | GENERALOBSFRVATIONS
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e Annexur

als b secunded and placed

XXXV-N. The city wise phasing plan b
XXV-NN,

Annesur

15 Unrakdiand

Adiering to IPMAY- Mission guidelies, the State Gavt, of Uttiskhssd s conds

depmand survey as per Annesure 4 and subsequendy submitted 2 toral of 56 HEAPoAs ot of 9

towns 1o the Minisery, afier

pproval of

. M. “This agenda has been placed beforeCSNC in
i3 31 mecting forinformation and recond. “The assessment of the 56 HI- \PoAs has recorded 1
otal denmand i 1w 16 be S094Gacross 4 verticals of the

Mission, with 4 togal projected Centrs]

Aubrance of Re. 8139, ore, Sl Siare share i 41212 crore 25 Gavt, of Uriakti

contebutes Rs. 1.0kl for AFIP ad Rs, 05 lkh for BLC (N) camponents of the Missin, The

ighest demand i received wnder BLC fullowed by CLSS companent of the Mission,

1t has becn obscrved thar ot of oral demand majoriey of the porcniial beneficiaris have
as mentioned in the HEAPGA. The §

pue

e b elarifcd thar such sttion s du 1
gnelple cigible famlics anc reiding in ane house. Thercfir, they have becn identifid as
ety far sparate house despie of ling in pueca ane. Moreover, resers s pucca
housc are

o as new cigible beneficiarics
e breakeup of toral den
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The detils of city-wise asscssment of demand and entral Assisarce
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ey as per Annexure 4 sund subsequenntly submitied s ol of 109 1141,

e the Minusty, adter approval of SLSMC. This agenda has been placeal for
before

31ESNIC focinfurmarion and recond. e assessment of he (3 11\ 1 has st
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3 of completion the prosjee vt oo theibate of work

Doreaster resistant comssictuon of b

s shall b ensnad

el Fenancs Act

R will b alloed s

) e pepreed s T e o e senl o

howe and the Cemral Assistance may e caleulared accordingly

wermment sy resabmit the pr
the approval

1) taking inte account
SMC

ctual cost nvolved in cach hose proposcdi

Mol desans of houses may be prepared for different sizes for use by the beneficiries
fander the BLLC (1) component

at the carliest.

D. CSMC Dec

The State has an unspent babance of Rs. 2152 crore under PAIAY (1) for which Unlizarion;
nificates may be submitted at the carlies. Utilization Cerfificates for Rs. 10.04 cron
inder JaNURM and Rs. 55.22 erore under RAY ace also pending. Th

Kubmission of the pending 1'Celscess ACA of Rs. 1324 crore

JnNURMshould also be refunded immediately. The mater has already been taken i)
he State Gove

went i views of Audit obscrvanons in this rear

Afier deliberations, the CSMC approved Central Assise

e for the proposed projects

and recommended for relcase of first instalment for the Statc of Urtrakhand as under:
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